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No. F. 2 (41) Vidhi/2/2014.- The following Act of the
Rajasthan State Legislature which received the assent of the
Governor on the 20™ day of April, 2015 is hereby published for
general information:-

THE RAJASTHAN AGRICULTURAL PRODUCE
MARKETS (AMENDMENT) ACT, 2015
(Act No. 10 of 2015)
[Received the assent of the Governor on the 20™ day of April, 2015]
An
Act
further to amend the Rajasthan Agricultural Produce Markets
Act, 1961.

Be it enacted by the Rajasthan State Legislature in the
Sixty-sixth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Agricultural Produce Markets (Amendment)
Act, 2015.

(2) It shall come into force at once.

2. Amendment of section 17, Rajasthan Act No. 38 of
1961.- In section 17 of the Rajasthan Agricultural Produce Markets
Act, 1961 (Act No. 38 of 1961), hereinafter referred to as the
principal Act,-

(1) for the existing punctuation mark “.” appearing at the
end, the punctuation mark “:” shall be substituted; and
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(i1) in the section so amended, the following proviso shall
be added, namely:-

“Provided that no Mandi Fee shall be leviable on
fruits and vegetables. Instead, the market committee
may collect user charges in respect of these articles, for
the services provided by the market committee, from
the buyer of the produce at such rate as may be
specified in the bye-laws.”.

3. Amendment of section 37, Rajasthan Act No. 38 of
1961.- In sub-section (1) of section 37 of the principal Act, after
the existing expression “conditions of trading therein” and before
the existing punctuation mark “.”, the expression “and for
specifying the rates of user charges leviable under the proviso to
section 17” shall be inserted.

&g Agead,

Principal Secretary to the Government.
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(2) I& R Tdcd gIaM|
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